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t & aufdid & war fomr gur §)
ot & wigw ¢ fir sa o ¢ wga
ST T AT K e ¥ W oW
fex & wgw wr atr wear § X Fowy
184 & wx AMfew WY feur

MR. SPEAKER: Mr. Singh, you
seem not to know the rules. You can
give u motion under Rule 184, you
can give a motion under Rule 193;
You cannot jump up and speak.

Wl W wwdnfeg : frm 184

¥ ¥ ifen fam A\ G A i
I¥ 9T ¥FF FEA ¥ FAAN WY Ww
Tq ¥ Aredt w1 WY wAT G X
FTHT FAIFL FAT ¥ fro war
4

MR. SPEAKER: Do not record.
(Interruptions)**

ACCOUNTS AND AUDIT REPORT OF TEX-
TILES COMMITTER, BOoMBAY FOR 1976-77,
REVIEW ON THE WORKING AND ANNUAL
REPORT OF HANDICRAFTS AND HAND-
LOOMS ExPORTS CORPORATION FOR
1975-78 &1c,

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI ARIF BEG): 1
beg to lay en the Table:—

(1) A copy of the Certified Ac-
counts (Hind: and Baglish versions)
of the Textiles Commuittee, Bombay,
for the year 1976-77 and the Audit
Report thereon, under sub-section
(4) of section 13 of the Textiles
Committes Act, 1963, [Placed in
Library. See No. LT-2080/781.

(2) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619 A of the Companies
Act, 1956: —
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(i) Review by the Government
on the working of the Handi-
crafts and Handlooms Exports
Corporation of India Limited,
New Delhi, for the year 1875-78.

(ii) Annua] Report of the
Handicrafts and Handlooms Ex-
ports Corporation of India Limit-
ed, New Delhi, for the year
1975-76 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon. [Placed in Lib-
rary. See No, LT-2031/78].

(8) A ‘Corrigendum’ to the Certi-
fied Accounts® of the Textiles Com-
mittee, Bombay, for the year
1975-78. [Placed in Library. See
No. LT-2032/78].

(4) A statement (1) correcting
the reply given on the 16th Decem-
ber, 1977 to supplementary ques-
tions by Dr. Vasant Kumar Pandit
and Shr) Shiv Sampati Ram on
Starreq Question No. 453 regarding
closure of Bone Mills and (ii) given
reasons for delay in correcting the
reply. [Placed in Library See No.
LT-2033/78].

SOLVENT EXTRACTED OIL DE-OILED MEAL
AND EprBLz FLOUR (CONTROL) AMEND-
MENT ORDER, 1978

atfowy wen amfows ofer ot wy-
wifem swrwg # Tow Wt (ot gowr
wnTe viaw): & uranas weq wiutem,
1955 #t &1 3 *Y I9ETq (6) ¥
vty faemae freafea dw, dorfier
Ao i g ser (fdaw) @nes
oW, 1978 (feedY oy ot gewm )
® o% afq a1 s T war § W
fawiw 18 wTY, 1978 & wiw & qwmw
| % whageem dwn aoatofto 177(¥)
% sl tar g &v )
[Placed in Library., See No. LT-
2034/78].

**Not recorded.

*The Accounts were laid on the
Teble on the 15th July, 1977.



